
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OA NO. 1185/2003 to 1212/2003 

This the 19th day of May, 2003 
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Dhararnveer Sirigh 
S/o Sh. Sher Sngh. 
Village Majhri 	P.O.Gobt.hana, 
flitrict ihaj jar tHarYa). -)'. 

D .fi... rcs. 113//7JDJD 

Pitambar Yadav. 

S/o 	S h r i Mohari '(adai 
Vil lage Dabar Enclave. 
P.(LJaffarpur ,  .Rautamor, 

' 	 C'istrictNajafgarh. 
New Delhi-110073. 

......................... 

Krshan kumar.. 
S/c Shri ,Fateh.Singh, 

Vi Ilage.Khedka Gujat- , 
P.O.Dulheda, 

District Jhajjhar(Haryana). 

Ramesh. 

S/o .Shri Kartar Singh. 
Vii. l6ge.Majhr I •,. . 

P.0.Gobuhana. 
District Jhajjhar (Har)'ana). 

Jagd I sh 
S/c Shri Laddu Lal 
Village & P.O. Issapur, 
New Delhi--110073. 

ltlk.. 11 ii 	#OXD13 

Suraj PraIash 
S/0 Shri Kewal Singh, 

I I age & P.O. I ssaput 
New L)e I hi - I 10073. 

..1I//2tDO)33 

Jaivir Singh. 
S/o Shri Nafe Singh, 
Village Majhri, 
P .0 . Gobuhana. 
District Jhajjhar (Haryana). 
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Aricop S i ngh 
S/a Shri Kedar Singh, 
Village & P.O. Issapur, 
New Delhi-110073. 

ID..iHi3 

Ramesh Chand, 
S/a Shri BishamberDayaL 
Village & P.O. Issapur, 
New Delhi-110073. 

Dilbagh, 
S/o Shri Saradara, 

...Village Majhri. 
P.O.Gobuhana, 
District Jhajjhar (Haryana). 

Mahaveer Singh, 
Sf0 Shri Ratá.Singh 

Village Khedka Gujjar, P.O.DUlhera, 
District Jhajjhar (Haryana). 

Ravinder Singh 
S/a Shri lara Chand, 
Vii lage2 Bhovapur, 
P.O. Rathdhaha, 
District Sonepat (Haryana). 

0.. &. l*n.. 1111  7T//2cO©3 

Dharambeer, 
S/o Shri Suraj Bhan, 
Village & P.O. Issapur. 
New Delhi-i 10073. 

G-A-MbI  1I11/ 

Ram Avtar 
S/o Sh. Jai Narayan, 
Village & P.O. Badli. 
(Haryana). 

lshwar Singh. 
S/o Shri Mansa Ram. 
Village Majhri, 
P. 0. Gobuhana. 
District Jhajjhar (Haryana). 



Sat veer. 
S/o 	Shri 	Rrn Chand. 
Vi I lage 	Mihrt 
P .0 . Gobuhana. 
District 	Jhajjhar 	(Haryana). 

Ganesh Yadav, 
S/o Shri 	Mohan Yadav, 
Village Dabar Enclave, 
P.0.Jaffarpur 	Rautamor 4 . 

District 	Najafgarh, 
New Delhi-110073. 

/ Raj 	burnar. 
S/o 	Shri 	Prithvi. 	. 
Vi-ll,age& P;O.'lssapur,— 
New Delhi-110073. 

RameshKumar,  
S/o Shri 	Balwant 	Singh, 
Village 	Majhri, 

• 
. PO.tobuhana, 	. 

- District 	Jhajjhar, (Haryana). 

.,Pa.rrnanand, . 	,. 

• S/ó Shri 	Bujan Singh, 
Village 	Magri 
P.OGobuhana, 
District 	Jhajjhar 	(Haryana). 

.. 	. 

Rohtash, 
S/o Shri 	Ramer 	Singh, 
Village 	Majhri, 
P..O.Gobuhana, 
District 	Jhajjhar 	(Haryana). 

OJIO.. 112iff6/23 

Mamman Singh, 
S/o 	Shri 	Sukhi 	Ram, 
Village 	&P.O. 	Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.0. lssapur, 
New Delhi-110073. I 
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Suresh Das 
S/o Shi I Chat tar Das 
Village&po Mitrau. 
New Delhi-110073 

Dha raniveer 
S/o Shri Sri Krishan. 
Village & P.O. Issapur. 
New Delhi-110073.  

Jai .Prakash, 
S/o Shri Anandi Ram, 
Vi;-Hagë & P.O. Jaffarpur, 
New Delhi-110073. 

Ravinder Rai, 
S/o Shri Jaddu Rai, 
Village DabarEnclave, 
P.O.Jaffarpur Rautamor, 
District Najafgarh, 
New Delhi-110073. 

Smt. Anita, 
J/o Shri Dharam Pal Singh, 
Village & P.O. Issapur, 
New Delhi-110073. 

(By Advocate: Sh. L.C.Goyal alongwi th 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

1. 	National Bureau of Plant Genetic 
Resources, I .C.A.R. 	PUSA, 
New Delhi-hO 012. 
(through its Director) 

2. 	The Indian Council of Agricultural Research 
PUSA. New Deihi-UO 012 
(Through its Director General) 	 -RESPONDENTS 

I will decide the OAs-1185/2003 to 1212/2003 together as . 	... 	. ...... . 	,• tft* common issue of facts and law s involved in these cases 	 4A 
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Z. 	AppI cants are aggrieved of the fact that despite 	the ir 

conl.inuous long service as casual labour as all the applicants 

have been appointed during the year 1971 to 1992 at dirferent 

times hut they have not been regularised. 	Al I the appl icants 

claim that 'they ha-ve been work ing for the last so many years 

but 	ha','e not been regular i sed . 	For this purpose 	they have 

rd I ied on a scheme issued by Ministry of Personnel . 	Public 

Gr 	evances and P e1 bi.Depar tmen' o:fRiihe L.& Tra iii I ng 

vide their,  OM dated 7.6.88. It is further stated that 

. 

	

	respondents vide order Annexure A-i dated 29.10.9 has ordered 

that as per the recommendations of the committee constituted 

for 	the purpose continued in OMdated. 7.6.88 issued by the 

Department of. Personnel & Training had approved the payment, of 

wages to be made to the casual labourers engaged at National 

Bureau of Plant Genetic Resources Issapur and submitted-.that 

respondents are actingin piecemeal fathhion and are 'issUih' 

the 	orders based . on the. DOPT scheme of 7..6:8. but. are n..t, 

regularising the employees' though there are vacancies. 

:3. 	However, counsel for applicants was unable to point out it 

any 	J  un i or to the app I I cants have been regular iced or i f any 

senior i ty 	I I st 	is being ma i nta i ned. 	Counsel for 	app I i cants 

has 	also been unable to sat sty. it at al I the appl cants had 

ever 	made 	any 	representation 	seeking 	regul at,  isat ion. 

AppI cant s counsel submitted that though applicants had been 

agi tat ing 	through 	their 	union 	for 	regulat,  isat i on 	but 	it 

appears that everything was on l'y oral as no representat i on has 

ever SUhIT I ted by I, lie tin ion has been annexed WI 1. Ii the OA . 	f he 

tact 	that respondents had applied the scheme dated 	6.88 in 

pi ecernea I fashion as per Annexure A- -i , so i t is qu I te man i feet 

thai. respondents in spirit appears to have accepted the scheme 

c 	7 	_ C-I Q  
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4. 	I think these OAs can be disposed of at this initial stage 

I tse U w thout 	i asu ng not ice to the respondents with a 

direct ion to them to examine the case of the applicants for 

regular isa ion. 	if 	the applicants can be regulanised 	in 

accordance w i th the scheme dated 7.6.88.  Thee should pass a 

reasoned and speak I 

5. 	For 	this purpose, 	let 	these OAs. balteated 	as 

representation of the applicants and same be.sen, alongwith. 

•• the 	copy of ithis order to the esporidents whoáre diectedto 
d 

nass a teasoned and speaking order thereon witjarrodof." 
j 

WW 
.. 

3 months from the date of receipt of a copy of thsdrderand 
- 	:-; 

to see to it that applicants can be regularised.iJithtn. the' 

- ,- framework ofthe scheme 	OAs stands disposed'ofJ Jel 

- - 	- 	 - 
I 

-IY 
:.. 6. 	A copy of this order be placed in al I 

C kULD1P SII4GH.) 

SO 
	 Member (J) 
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